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1,ORDER DATED 4-3-2004]

Om being mentioned, theords of this
casc have been put up teday,

He aﬁil ME,S, S.Mehapatra,le arned
ceumsel appesaring fer the Applicamt smd
MEeS,.B, JeRa,learned additiaal Standinmg
counscl fer the Umion ef Indialbpll whem a
cony of this O.,A, has seen served) amd
perused the materials placed en recerdy

applicant elaims that he was

engaged as a Casual Labourer umder the Tele=c
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Department of the Government ef “
India amnd by filing the present Original
Application under seetien 19 of the Admn,
Tribumals Act,1985, he has challenwed the
steps taken by the Respondents te regularise
the services of 455 (eut eof 1437) Casual
Labeurers en the ¢reund that the
Respondents d4id not consider his case fer
resularisatiag, Asart fremether greunds, the
Advecate for the Applicant states that
while ienorinme the cas: of the Applicantd
the Respondents have enlisted several
other persons(who were either never
engaged for required period er encaged
at a later point of time,thanm the Applicanﬁ

as Casual lakeurers)for regularisationy

Inthe abswe premises,without

walsting any time and enterime imte the
merits, this case is herewy dispsed of at
this admissienstage By askiang the Applicant
te submit a consolidat:-d representatiante
the Respendents (by giving full details)

by 15,3,2004 snd the Respondents are
hereby iskei teo censider the represgntation
of the Applicant and enter inte am enquiry
to find out as te whether the Apenlicant has
got a case for regularisatien,Umtil full
consideration is given te the case of the
Apelicant and he is intimated about the
result ef such censideration,the Respondents
sheuld mot sreceed te regularise anybed§ as
against the newly created 455 posts of RM,
If the Applicant asks fer a personal hearing

in the matter,the Respondents are herebyfi,
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directed te allew the sane te the Npplicant im all
falrness of thindi
with the abwee ebservatiens and directiems,

this O,A, is disposed ef /Ne costs,

Setdcopies of this erder te the Respendents
Oe A
alongwith‘nhiaaa and free copies ef this erder
be given te learnmed ceunsel fer both sides,




